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A copy is placed on the Table of 
the Lok Sabha. [See Appendix XV. 
annexure No. 4].

Shri Kamatli: 1 find from the state­
ment laid on the Table of the Sabha 
that no cases of subletting were 
detected on the Central and South­
Eastern Railways The information 
given is nil. Am I to understand that 
no complaints of any subletting, 
particularly in the Central Railway 
with which I am acquainted, were 
received by the Ministry or by the 
Railway Board ?

Shri L. B. Shastri : No complaint 
has been received by the Railway 
Board.

Shri Kamath : Have the contractors 
whose contracts have been terminat­
ed on account of their subletting, 
been blacklisted for future contracts?

Shri L. B. Shastri: I cannot say de­
finitely, but I do not think they will 
be given fresh contracts.

M otor  V e h ic les  T axation 
E nquiry  C o m m ittee

*2583. Shri Debendra Nath Sarma :
Will the Minister of Transport be 
pleased to state:

(a) whether any resolution passed 
by the Assam Assembly requesting 
the Union Government to accept 
the recommendations of the Motor 
Vehicles Taxation Enquiry Com­
mittee on freight and price equalisa­
tion of motor spirit has been receiv­
ed from the Government of Assam; 
and

(b) if so. the decisions taken there­
on?

The Miniiter of Railways and 
Transport (Siiri L. B. Shastri): (a)
No. Sir.

(b) Does not arise.

Shri Debendra Nath Sarma:May 1
know why the recommendations of 
the Motor Vehicles. Taxation Enquiry 
Committee on the freight and price 
equalisation of motor spirit have not 
bMn given effect to?

Shri L. B. Shastri : This matter v/as 
considered by the Transport Advi­
sory Council on which all the States 
are represented. The Transport 
Ministers of the States are Members 
of the Transport Advisory Council. 
They had said that before taking 
final action we should await the re­
port of the Taxation Enquiry Com­
mission, and the Taxation Enquiry 
Commission has not agreed with the 
views of the Motor Vehicles Taxation 
Enquiry Committee. Hence we do 
not propose to take action as sug­
gested by the Motor Vehicles Taxa­
tion Enquiry Committee.

Shri Debendra Nath Sarma: Is it

becausc that in that case the price of 
motor spirit in Assam would be re­
duced?

Shri L. B. Shastri:! am informed 
that this matter of reduction in the 
price of petrol in Assam was taken 
up by the Works. Housing and Sup­
ply Ministry, and they were able to 
secure a reduction of 2  ̂ annas per 
gallon. If the Assam Government 
desires further consideration of this 
matter, they should perhaps take it 
up with the Ministry of Works. Hous­
ing and Supply.

Shri Debendra Nath Sarma: Is it
not a fact that the price of motor 
spirit in Assam is the highest in 
spite of its being the producing 
State?

Shri L. B. Siiastri: The fact may or 
may not be so, but I said if the hon. 
Member or if the Assam Government 
desire that the matter should be 
considered further over the reduction 
already made, they should take it up 
with the Ministry concerned.

Mr. Speaker: Shri Velayudhan.

Shri Debendra Nath Sarma: May I
know on what consideration......

Mr. Speaker:! have called Shri 
Velayudhan.

Shri Velayudhan : Is there any pro­
posal tefore the Taxation Enquiry 
Commission to equalise or bring 
about a uniform rate for motor vehi­
cles all over India?
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Shri L. B. Shastri: There was a 
proposal, but it was not agreed to 
by the Taxation Enquiry Commis­
sion. They have not agre^ with that 
view.

Shri Vclayudhui : Why ?
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Shri Nambiar; May I know whether 
it has not been brought to the notice 
of Government and have they been 
requested to see that all the station

masters whether at big or small sta­
tions arc given eight hours duty in 
vie\̂  of the fact that the nature and 
responrlbility of their duty is so high?

Shri L. B. Shastri: The hon. Mem­
ber. 1 think, is quite aware of the 
fact that the station masters have 
been classified into three categories 
— intensive, continuous and essential­
ly intermittent. It is continuous if 
the workload is about six hours in 
an eight hour shift • and intermittent 
if in a twelve hour shift the period 
of inaction aggregates six hours or 
more. So, actually the work that the 
station masters have to do is not ex­
actly 12 hours. They get an aggre­
gate of six hours or more of rest, the 
period of inaction being about six 
hours or more. Hence on small sta­
tions it is not considered necessary 
to put them in the same category as 
the station masters who have to 
work at the bigger stations.

Shri Nambiar: May I know if the 
Government is aware of the I.L.O. 
convention which makes it incum­
bent on the Government of India, 
which is a participating country, that 
station masters must be given only 
eight hours duty.

Shri L. B. Shastri: The conditions 
in different countries are different 
and we have to act according to the 
conditions that prevail in our coun­
try. If a station master who has 
got to perform 12 hours duty gets a
period of six hours as period of in­
action, it means he has to work only 
for six hours. I personally think that 
we should advise our staff to work 
hard and in the present context
there is no way out except to do as 
much work as possible for every 
one whether he is a station master 
or he is working anywhere else. But 
still, in spite of what I have said, 
sufficient period of rest has been 
provided for the station masters
where they have to perform duty for 
12 hours, eight hours or six hours.

Shri B. S. Mnrthy:: May I know 
whether there is continuous work for 
12 hours or not? Is not the station




